
 

MR. DEPUTY CHAIRMAN: This 
discussion is closed. 

LEAVE OF ABSENCE TO DR. V. B. 
SINGH 

MR. DEPUTY CHAIRMAN: I want to 
inform Members that a letter dated the 17th 
October, 1977, has been received from Dr. V. 
B. Singh, an extract of which is as follows:— 

"On October 24, I am flying to France 
under the Cultural Programme sponsored 
by the University Grants Commission and 
shall be back some time in December. 
Therefore, I request you, and through you, 
the House, that I may kindly be granted 
leave of absence from the coming session 
of the Rajya Sabha." 

Is it the pleasure of the House that 
permission be granted to Dr. V. B. Singh for 
remaining absent from all meetings of the 
House during the current session? 

(No hon. Member dissented) 

MR. DEPUTY CHAIRMAN: Permission 
to remain  absent is granted. 

STATEMENT BY MINISTER 

Appointment   of National    Police 
Commission 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
DHANIK LAL MANDAL): Sir, far-reaching 
changes have taken place in the country after 
the enactment of the Indian Police Act, 1861, 
and the setting up of the Second Police 
Commission of 1902, particularly during the 
last thirty years of Independence. Though a 
number of States have appointed Police Com-
missions after Independence to study 
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the problems of the Police in their respective 
States, there has been no comprehensive 
review at the national level of the police 
system after independence despite radical 
changes in the political, social and economic 
situation in the country. A fresh examination 
is necessary of the role and performance of 
the police—both as a law enforcement 
agency, and as an institution to protect the 
rights of the citizens enshrined in the 
Constitution. 

It has been decided, therefore, to set up a 
National Police Commission to examine all 
the major issues of eta all-India character 
pertaining to Police administration in the 
country and to suggest measures for imple-
mentation as would not only enhance its 
functional efficiency but would also transform 
it into an instrument of public service. Since 
the Commission is to be set up at the National 
level, it is felt that the terms of reference 
should embrace only such items as would 
have a bearing on the broad sweep of police 
ad-ministration in the country and not include 
items which are of local or regional interest. 
At the same time, care has to be taken to 
ensure that the proposed National Police 
Commission does not become a forum to 
examine issues which have a financial bearing 
like pay scales and conditions of service of 
police personnel, determiliation of which are 
conditioned by local factors and no review at 
the national level is possible. Exclusion of 
such items having a financial bearing would 
also help avoid possible heavy financial 
repercussions, which the States may not be 
able to bear. 

Since Police and public order are subjects 
in the State List, any review of the working of 
the police at the national level would be 
meaningful only if the State Governments are 
prepared to participate and wholeheartedly 
implement the recommendations of such a 
review. All the State Governments Union 
Territories were, therefore, suitably addressed 
in 

the matter and the States/UTs who have 
replied so far (Kerala, Sikkim. Tamil Nadu, 
Tripura, U.P., Orissa, West Bengal, Manipur, 
Haryana, Himachal Pradesh, Andhra Pradesh, 
Rajasthan, Punjab, Bihar, Maharashtra, 
Madhya Pradesh, Arunachal Pradesh, 
Andaman & Nicobar Administration, 
Chandigarh, Pondicherry) have welcomed the 
suggestion to set up the National Police 
Ccmmission without exception. Replies from 
other States and Union Territories are 
awaited. 

The    National    Police    Commission will 
have the following composition:— 

(i) ShriDharamvira Chairman 
(retired Governor) 

(ii) Shri N. K. Reddy Member 
(retired Judge,    Madras High 
Court) 

(iii) Shri K. F. Rustamji Member 
(ex-IGP, Madhya Pradesh and 
ex-special Secretary, Home  
Ministry) 

(iv) Shri N. S. Saksena Member 
(ex-IGP, UP and ex-DG, 
CRP and at present 
Member, UPSC) 

(v) Prof. M.S. Gore, Member 
Professor, Tata Institute of 
Social   Sciences, Bombay 

(vi) Shri C. V. Narasimhan, full-time 
presently Director, CBI. Member- 

Secretary of the 
Commission (on 

relief  from 
his present 

post). 

The terms of reference of the Commission 
are as indicated in Annexure. 

Annexure 

Terms of reference   of   the   National Police 
Commission 

(1) Re-define the role, duties, powers and 
responsibilities of the Police with special 
reference to pre- 
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[Shri Dhanik Lai Mandal] 
vention and control  of    crime     and 
maintenance of public order. 

(2) Examine the development of the 
principles underlying the present policing 
system, including the method of magesterial 
Supervision, evaluate the performance of the 
system, identify the basic weaknesses or 
inadequacies, and suggest appropriate 
changes in the system and the basic laws 
governing the system. 

(3) Examine, if any changes are necessary 
in the existing method of administration, 
disciplinary control and accountability. 

 

(4) Inquire into the system of in-
vestigation and prosecution, the reasons for 
delay, and failure; the use of improper 
methods, and the extent of their prevalence; 
and suggest how the system may be modified 
or changed, and made efficient, scientific and 
consistent with human dignity; and how the 
related laws may he suitably amended. 

(5) Examine methods of maintaining 
crime records and statistics and suggest 
methods for making them uniform and 
systematic. 

(6) Review policing in rural areas, 
evaluate any new arrangement that have been 
made, and recommend changes that are 
necessary. 

(7) Examine the system of policing 
required in non-rural and urbanised areas 
including metropolitan areas and suggest the 
pattern that would be the most suitable. 

(&) Examine the steps taken for 
modernising law enforcement, evaluate the 
work of police communications, the computer 
net-work, scientific laboratories and agencies 
for research and development, and examine 
whether modernisation can be speeded up, 
examine to what extent, as a result of the 
modernisation of Police forces, streamlining 
of its functions and its re-structuring, it would 
be possible to economise in the man- 

power in the various areas of its activities. 
(9) Examine the nature and extent 

of the special responsibilities of the 
Police towards the weaker sections of 
the community and suggest steps to 
ensure prompt action on their com 
plaints for the safeguard of their 
right and interests. 

(10) Recommend measures and ins 
titutional   arrangements:— 

(i) to prevent misuse of powers by the 
Police, and to examine whether police 
behaviour, outlook, responsiveness and 
impartiality are maintained at the correct 
level and if not the steps such as 
recruitment and training which should be 
taken to improve them; 

(ii) to prevent misuse of the Police by 
administrative or executive instructions, 
political or other pressure, or oral orders of 
any type, which are contrary to law; 

(iii) for the quick and impartial inquiry 
of public complaints made against the 
Police about any misuse of police powers; 

(iv) for the quick redressal of grievances 
of police personnel and to look after their 
morale and welfare;  and 

(v) for a periodic objective evaluation of 
police performance in a metropolitan areay 
District|State in a manner which will carry 
credibility before the public. 

(11) Examine the manner and ex 
tent to which Police can enlist ready 
and willing cooperation of the public 
in the discharge of their social de 
fence and law enforcement duties and 
suggest measures regarding the insti 
tutional arrangements t0 secure such 
cooperation and measures for the 
growth of healthy and friendly Pub 
lic-Police  relationship. 

(12) Examine the methods of police 
training, development, and career- 
planning of officers and    recommend 
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any changes that are required at any time in 
their service, to modernise the outlook, and to 
make the leadership of the force effective and 
morally strong. 

(13) Examine the nature of the 
problems that the police will have to 
face in the future, and suggest the 
measures necessary for dealing with 
them, and for keeping them under 
continuous study and appraisal. 

(14) Consider and make recommendations 
and suggestions regarding any other matter 
which the Government may refer to the 
Commission; and 

(15) Any other matter of relevance or 
importance having an impact on the subject. 

1 P.M. 

 
SHRI KHURSHED ALAM KHAN 

(Delhi): Sir, apart from the fact that an 
important Commission has been set up, 
nothing has been mentioned in the terms of 
reference about the recruitment policy. The 
recruitment policy of the police is also very 
important and this item must also be 
included. Besides this, Sir, there is no 
representation of the minorities on 

the Commission which is a very sad 
commentary on the working of this 
Government. 

SHRI L. R. NAIK (Karnataka): Sir, I also 
suggest that there should be a representative 
of the Scheduled Castes and the Scheduled 
Tribes in the Commission against whom 
several atrocities are being committed and 
about which this House discussed at length. 
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SHRIMATI SUSHILA SHANKAR 
ADIVAREKAR (Maharashtra): I would like 
to bring to the notice of the Government that 
there should be a woman representative also 
on this Commission. Now that we are having 
a women police force and every day we come 
across atrocities against women, I feel that a 
woman representative should also be there on 
this Commission. 

 



171 Statement [ RAJYA SABHA ] by  Minister 172 
 

 

SHRI K. K. MADHAVAN (Kerala): 
From the composition of the proposed 
Commission, it seems that the Gov-
ernment are still considering that they 
should keep away the Scheduled Castes 
and the Scheduled Tribes as 
untouchables  from this    Commission. 

 


